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PER: ARCHANA WADHWA 

 

 After allowing early hearing application, we proceed to 

decide the disputed issue inasmuch as the same stands covered 

in the assessee’s own case by the precedent order of the 

Tribunal. 

2. The issue relates to the excisability of plastic waste 

recovered from breaking of old rejected batteries. Though the 
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issue stands covered in the appellant’s own case for the earlier 

order vide Final Order No.58180/2013 dated 09.10.2013, the 

Lower Authorities have not followed the said order on the ground 

subsequently with the amendment in the provisions of Section 

2(d) of Central Excise Act, 1994 the ratio of the said decision 

would not be applicable.  

3. However, we find that even after the amendment of 

Section 2(d) of the Central Excise Act the issue stands decided in 

favour of the assessee’s own case vide Final Order 

No.54018/2014 dated 13.10.2014. By following the said order, 

we set aside the impugned order and allow the appeal with 

consequential relief to the appellant. Miscellaneous application 

for early hearing also stands disposed of.  

(Dictated and pronounced in open court) 
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Member (Judicial) 
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